
To, 

DEEPAK RAJPOOT 

GOVERNMENT OF INDIA 
MINISTRY OF FINANCE 

INCOM!t TAX DEPARTMENT 
Add. CIT (TECH.) 

2022 INDRA NAGAR,ORAI LALLU CHAUDHARYKA 
BAGECHA 
JALAUN 285001,Uttar Pradesh 
India 

PAN: DIN & Letter No : 
BKXPR3393F 

Dated: 
24/07/2026 4 ITBA/COM/F/17/2026-27/1091433010(1) 

Sir/ Madam/ M/s, 

Subject: Online service of Orders - Letter 

Please find attachment. 

Enclosed: Refer to attachment ATTACHMENT_ 100117062445.pdf 

·-

AMRENDRA SHIVA NATH 
Add. CIT (TECH.) 

Note: If digitally s igned, the date of digital s ignature may be taken as date of document. 
ROOM NO:.,2nd Floor, AAYAKAR BHWAN, 16/69,. CIVIL LINES, KANPUR, Uttar Pradesh , 208001 

Email: K A NPUR.ADDLCIT.T J@INCOMETAX.GOV.IN, 

Note: - The website address of thee-filing portal has been changed from www locometaxjndjaefmna.goy.jn to www,jncometax.goy.jn. 
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Sub: Registration as a Valuer for Immovable Property (other than 
agricultural lands, plantations, forests , mines and quarries) u/s 514 of 
the Income Tax Act - 2025, Sh. Deepak Rajpoot S/o Sb. Ram Singh 
Rajpoot, 2022, Indra Nagar, Orai, Jalaun-285001, PAN-BKXPR3393F. 

I 

With reference to your letter/ application received in this office on 
18/ 03 /2024 seeking registration as a valuer u/s 34AB of the Wealth Tax Act, 1957, 
it is informed that your name has been registered u / s 514 of the In com e-tax Act, 
2025 in accordance with the provisions of Rule 246(2) of Incom e Tax Rules, 2026 as 
a valuer for the classes of assets mentioned as follows: 

~ tfPTFrt/Immovable Property 

(Other than agricultural land, plantations, forests, mines, quarries, ·e"fC·J 

1. Your Registration Number in the Register of Valuer s maintained by this office is 
CAT-I/ 16/2023-24. Your Registration is effective from the date of issue of this 
letter i.e. 24.07.2026. 

2. In this regard, it m ay please be noted that: 
I. the report of valuation shall b e prepared by you in the prescribed form no. 

" 170 (including all required information and documents) as per Rule 248 of 
)> the Income Tax Rules, 2026 r .w. Section 5 14(3) of Income-Tax Act, 2025 

and the details of all such reports of valuation will be kept in separate 
register and will be produced before the undersigned whenever reqUired. 

II. the fee for the valuation of any asset s hall be charged by you as per rule 
248 of the Income-tax Rules, 2026 and s h all be acceptable to ~ou: A 
receipt of the fee charged shall be issued by you and a copy of such receipt 
will be preserved, and produced before the undersigned whenever 
required . 
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VII. It may also be noted that registration under section 514 of the Income-~ 
Act, 2025 is being granted for five years from the date of registration, 
mentioned hereinbefore in para 1. 

VIII. As per Rule 246 and- sub-rule (4) of the Income Tax Rules, 2026 issue<;I by 
Ministry of Finance, Department of Revenue, Central Board of Direct 
Taxes in Gazette Notification dated 20.03.2026, you are required to update 
your details by filing a.pplic'"afion as referred in sub-rule (l} of Rule 24§ by 
the 30th September. 2026. 

IX. As per sub-rule(6) of Rule 246 of Income Tax Rules 2026, a person is 
required to qualify in an examination within a period, as may be specified 
in this behalf by the Central Government by notification and in case the 
person fajls to qualify the examination as per sub-rule (6) within the 
specified period, the registration shall stand cancelled with effect from the 
end of such specified period. 

X. The application for renewal of approval should be submitted at least 60 
days before the expiry of the current approval. 
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Copy to: ')./ 

r. The Principal Commissioner of Income Tax-1, Kanpur. 
2. The Dy./Asst. Director (Official Language), O/o The Pr. CCIT, UP (W) & 

Uttarakhand Region, Kanpur requesting for Translation of this Order in 
/4ajbhasa' for issuing the Order in Hindi Version. 

fi The JD (System)-Income Tax Office, 16/69, Aayakar Bhawan, Kanpur for 
uploading in department website. 
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